HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

I
PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /7 £e Dated: £~ §7o fede

It is hereby notified that vide High Couil Order Dated 5.05.2025

Mr. Ashaq Hussain Mir

S/O Ab Razaq Mir

R/O Dangar Pora Pulwama, Tehsil & Distt. Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK=201/2020 in the roll of Advocatz ma ain y this Regqistry.

The renewal/extension of provisicrnial licence/enroliment must be

sought before the date of expiiy unless tine abesiute/fing! enrcllinent as

an Advocate is ordered there before.

(S. Jatinder Singh)

Assistant Registrar
F}

No: (/4%& é*"‘,?//(_’a” Dated: _#- S§° dale

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.
Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same upioaded on the official
website of J&K High Court for infori: uation of all the concerned.

4. Manager, Government Press, Jaim:a for publication in the next

issue of Government Gazetie.

President, District Bar Association, Pulwama.

Mur. Ashaq Hussain Mir, Advocate
...... for information and necessary action. j

(\'W-—r\‘

— «l_._:*i:; < .

Assistant ﬁéé%tra r
W
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

PROVISIONAL

ENROLLMENT

NOTIFICATION

o

No: _/7/5/ Dated; 6= = 222

It is hereby notified that vide High Court Order Dated 0§ .05.2028

Ms. Aliya Sadeeq

D/O Mohd Sadeeq Peerzada

R/O Village Peernia, Tehsil Boniyar, Distt. Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-202/2020 in the roll of Advocate mzintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry Linless the absolute/final enrollment as

an Advocate is ordered there before.

S

Tals e

(S. Jatinder Singh)
Assistant Registrar

' / : 2
No: ¥ %£23-27/(/ Dated: o~ S— 4ea-

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same unioaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Baramulia.

Ms. Aliya Sadeeq, Advocate

for information and necessary action.

202

by
«"”“VEI.‘.):__.
Assistant Registrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% K %

PROVISIONAL

ENROLLMENT
NOTIFICATION
No: /72 Dated: %+ $ el

It is hereby notified that vide High Court Order Dated 05.05.2020

Myr. Asim Shaizad
S/0 Mohd Magbool
R/O Farwala P/O Palam, Tebhsil & Distt. Rajouri

A/P Gujjar Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerred University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-203/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
Lj‘:f/"\g
“ 150

(S. Jatinder Singh)
Assistant-Registrar

. 1
No: "4[/&28,&@/ (F Dated: G~ S— 2o
' /

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaced on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, District Bar Association, Rajouri/Jammu.

o. Mr. Asim Shaizad, Advocate

for information and necessary action.

/Q\Wt \
=& Ve

Assistant Registrar
7
.



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok K

PROVISIONAL
ENROLLMENT

——

NOTIFICATION

No: /78S~ Dated: (-~ § —te2 =

It is hereby notified that vide High Court Order Dated (15.05.2020

Mr. Avinash Sharma

S/O Gyan Chand Sharma

R/O 73-Kuluhand, Tehsil & Distt. Doda

A/P H.No.195, Amit Nagar, Muthi Gaon, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate froin concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-204/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless tie absolute/final enrollment as

an Advocate is ordered there before.

b,
< Tl ie
(S. Jatlnder émgh
Assistant Registrar

T V
No: Vs 3 g. [/‘j/(/) Dated: - Co Jed =
. &

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Bhaderwah/Jammu.

Mr. Avinash Sharma, Advocate
...... for information and necessary actioi.

o o

| L\
r & Sl’)/\)
Assmtantﬁeglst:ar
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HIGH COURT OF JAMMU ANJ KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

d

No: /? P Dated: o S o2

It is hereby notified that vide High Court Order Dated 05.05.2020

Mr. Aswad Raja

S/O Muzaffer Hussain Attar

R/O Azadpora, Tehsil Anchidora, Distt. Anantnag

A/P Attar House Naaz Enclave Pantha Chowk, Srinagar

has been admitted and enrolled as an Advescate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this natification, subject to"the verification of his/her Provisional
/LLL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK=205/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

/’ZTﬂw 7
(Jatinder Singh}
Assistant Registrar

No: q[f/?i/‘)? ._ZQJ[/ Dated: &~ S L e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag/Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for pubiication in the next

issue of Governmeni Gazette.

President, District Bar Association, Anantnag/Srinagar.

Mr. Aswad Raja, Advocate
...... for information and necessary acticn.

R

e 5
Assist an{t Rpmc;frar

/)/
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /765 Dated: R I

It is hereby notified that vide High Court Order Dated 05.05.2020

Ms. Barkat Rattan
D/O Darshan Singh

R/O Royal Rattan Palace, Mehjoor Nagar, Imran Gali B, Teh. & Distt. Srinagar
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-206/2020 in the roll of Advocaie maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absoiute/finai enroiiment as

K

MW@\
(S. Jatinder Singh)
Assistant Registrar
2

an Advocate is ordered there before.

el
L

No: &/ WL APRS 2/ (X Dated: 6
Copy forwarded to the: -

T o D

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Deilhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jeimmu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Srinagar.

Ms. Barkat Rattan, Advocate
...... for information and necessary action.

o o

R

o -

"\lA »
Assistant R(e:'&isfrar

s ’



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: [T 5E Dated: é""‘?’-—--)-"’?ﬁ

It is hereby notified that vide High Court Order Dated 05.05.2020

Mr. Dheeraj Kumar Raina

S/O Ravi Prakash
R/O Ratlway Line Patri, B‘wga Marh, Tehsil R.S. Pura, Distt. Jammu

A/P Village Sardar Chak Dera Singh, Kathua

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK~207/2020 in the roll of Advccate maintained by this Regisiry.

The renewal/extension of provisiona! licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. L

T s
(S. Jatinde S Giiy

Assistant R/eglstrar
/ e
No: éf/[vg /- C& // v~ Dated: &< e D Do

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu/Kathua

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concemed.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Cuurt of J&IK, Jammu.

Mr. Dheeraj Kumar Raina, Advocate
...... for information and necessary action.

o o

|

1\
PSumn
Assstantﬁﬁ%% rar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advoeates Act, 1951}

* k% %

PROVISIONAL
ENROLLMENT

==

NOTIFICATION

No: (&7 _Dated: G~ £ 22

It is hereby notified that vide High Court Order Dated 05.05.2020

Mr. DeepakGupta

S/0 Kishore Gupta

R/0O H.No.188, Sector-1, Sanjay Nagar, Jammu

has been admitted and enrolled as an Advocate on the} rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this natification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-208/2020 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroiiment as

an Advocate is ordered there before.

L.
P SEY )
(S. Jatinder Singh)
Assistant Registrar
;’L//

No: K/[/éﬁ?-f &4 A’/ Dated: £- ¢ - 22~

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2.  Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

5. President, Bar Association, High Cciirt of J&K, Jammu.
6.  Mr. DeepakGupta, Advoca’m
...... for information and necessary action.
\ v
[N (T

Assistant Reglstrar
N



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATIiON

No: /7&8 Dated: (5 S el

It is hereby notified that vide High Court Order Dated 0S.05.2020

Mr. Gagandeep Singh

S/0 Devinder Singh

R/O Ward No.1, H.No.169, Ghou Manhasan, Tehsil & Distt. Jammu

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of cne year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-209/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisicnai licencefonraliment must pe
a

sought before the date of expiry uniess the absolute/final enroliment

an Advocate is ordered there before.

(S. Jatinder Singh)
Assistant Registrar

No: /71/5;;/4/4,/5’7/[/ Dated: _&— £~ 22~

Copy forwarded tb the: -

1. Principal District and Sessicns Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for informaiion of all the concerned,

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Mr. Gagandeep Singh, Advocate
...... for information and necessary action.

& O

-

: 6 R] ﬂ/ﬁ
Assistant Registrar

o



HIGH COURT OF JAMMU AND X ASHMIR AT JAMMU

8 of the Advocates Act, i501)

(Exercising powers of Bar Council under Secticin 58
* Kk *

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: / ;7"7// (¥ Dated: &~ 5 — I
/

It is hereby notified that vide High Court Order Dated 05.05.2020

Myr. Hasnain Mustafa Khawja
S/0 Tasaduq Hussain Khawja
R/O H.No.108, Green Park, High Colony, B"mma, Srinagar

has been admitted and enrolled‘as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK=210/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

souqght before the date of expiry uniess the absolute/final enroliment as

L\k

{8, J '\hnrlnr annh)
Assistant Reglstrar

2 L

an Advocate is ordered there before.

Copy forwarded tolthe: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazetts.

President, Bar Association, High Court of J&K, Srinagar.

Mr. Hasnain Mustafa Khawja, Advocate
...... for information and necessary action.

oo

B

L’*\,\;::L
-
Assistant Registrar

~.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk )
—— — ——
PROVISIONAL
ENROLLMENT

NOTIFICATION

No: / 77/ Dated: - C = e do

It is hereby notified that vide High Court Order Dated 05.05.2020

Ms. Heemal Sultan

D/O Dinesh Sultan

R/O 40/B, Extension, Karan Nagar, Tehsil & Distt. Jammu

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been eniered under

serial No.JK-211/2020 in the roll of Advocate }maivntained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

l
Lo

(S. Jatmder’Smgh)
Assistant Registrar

1

an Advocate is ordered there before.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to gsat the same upicaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.

Ms. Heemal Sultan, Advocate
...... for information and necessary action.

L
Assu;tant RS 'aar

N
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

PROVISIONAL
ENROLLMENT

NOTIiFICATION

No:

[t is hereby notified that vide Higl Court Order Dated 0{.05.2020

Mr. Jeelani Ahmad

S/O Mehraj Ud Din Mir

R/O ABI- Karpora, Mir Mohalla, Srinagar

A/P Aaliya Bagh, House No.25, Tailbal Road, Shalimar, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK=212/2020 in the roll of Advocaiz naintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absclute/final enroiiment as

an Advocate is ordered there before.

e
Assistant Registrar

1~

(S. Jatiridef Singh)

I
No: (/4F/. 77@9/ /€ Dated: & ¢ 20

/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Cout of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concernad.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Srinagar.

Mr. Jeelani Ahmad, Advocate
...... for information and necessary action.

> O

\,LV";‘: ™

L {53
Assistant Registrar
v




{IGH COURT OF JAMMU AND KASHNMZEC AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advyocates Act, 1961)
* k k

PROVISIONAL
EN ROLLMENT

NOTIFICATION

~

No: /773 _ Dated: _(Cﬁ O I s
It is hereby notified that vide High Court Order Dated 0§.05.2020

Ms. Kajal Sambyal
D/O Suresh Singh ‘
R/O Ward No.1, P.W.D Colony, Tehsil & Distt. Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject 10 the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK=213/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisiunal licence;’enro!!meﬁt must be

sought before the date of expiry unless the absolute/final enroliment as

Lo
(S. Jatinder Singn)
Assistant Registrar

e % Q/
No: /7"’/765‘? o4 /j_[J/)Dated: - & D

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Kathua.

o Secretary, Bar Counail of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concarned.

4. Manager, Government Press, Jammu for publication in the next

" issue of Government Gazette.

President, District Bar Association, Kathua.

Ms. Kajal Sambyal, Advocate
...... for information and necessary action.

o o1

J RN
Assistant R;%}(s’/t‘f\ar
b




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocaties Act, 1961)
* K K

»
:

l PROVISIONAL
“_ ENROLLMENT

NOTIFICATION

No: /774 Dated: @,. o 22Dn

It is hereby notified that vide High Court Order Dated 05.05.2020

Mr. Mueed Ul Islam Shah

S/0 Jameel Ahmed Shah

R/O Shaheen-I-Nishat, near Police Statior, Brane Nishat, Srinagar

has been admitted and enrolled as an Advccate on the rolls of Jammu and
Kashmir Bar Council provisionally for a pericd of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-214/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(S. Jatinder Singh)
Assistant Registrar

| | P
No: [/{77/0~ /L/(/{/) Dated: (CL ,ﬂ“”,‘)=f’; v

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of india, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Srinagar.

Mr. Mueed Ul Islam Shah, Advocate
...... for information and necessary action.

o o

\
/’\‘\'\:\f‘-:‘-/ h

TRy s| e

Assistant Registrar

—
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HIGH COURT OF JAMMU AND XKASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

[ PROVISIONAL

. ENROLLMENT

NOTIFICATION

No: /775" Dated: - S~ 2o 2~

It is hereby notified that vide High Court Order Dated 05.05.2020

Mr. Mohd Sarfraz
S/O Mohd Hanief
R/0O Kote, P/O Behrote, Village Behrote, Teh. Thannamandi, Distt.Rajouri

A/P Ward No.2, Bella Colony, Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from fhe date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-215/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

souqght before the date of expiry urnless the absolute/final enroliment as

an Advocate is ordered there before.

e

o) S0

(S. Jatinder Sqmgh)
Assistant Registrar

No: // f/7/5~/7/(00 Dated: &N O D=2~ |

Copy forwarded to/the: -

)

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Associzgtion, Rajouri.

Mr. Mohd Sarfraz, Advocate
...... for information and necessary action.

285

|

A
Assistant /Ré’(}ﬁ frar
n/



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk k

PROVISIONAL
ENROLLMENT

NOTIEICATION
No: / ? 75 _ Dated: ‘;ﬁ " L= Do)

it is hereby notified that vide High Court Order Dated 05.05.2020

Mr. Manoj Kumar

S/0O Subash Chander

R/O Tarore, Tehsil Bari-Brahmana, Distt. Samba

has been admitted and enroiled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Cetrtificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-216/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisiciuai ticenceionrollment must be

sought before the date of expiry urnless the absolute/final enroliment as

an Advocate is ordered there before.

P
(S. Jatinder Singh)
Assistant Reglstrar

(/(/«79 /C//[/Dated §- ¢ 2.

Copy forwarded to the -

1. Principal District and Sessions Judge Samba.

2. Secretary, Bar Council of India, New Delhl.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for infoimation of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Samba.

Myr. Manoj Kumar, Advocate
...... for information and necessary action L

(o

o

Assistant Registrar

gY



= HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% K

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /?'7'?' | Dated: &~ § — 2D

It is hereby notified that vide High Ccurt Order Dated 057.05.2020

Ms. Naurina Ashraf Khan

D/O Mohammad Ashraf Khan -

R/O Bongam Shopian Mir Mohalla, Tehsil Shopian, Distt. Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-217/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

anh Advocate is ordered there before.

.

(S. Jatinder Singh)
Assistant Registrar
P

No: ('// Y705~ )‘/// [f Dated: gﬁ S Do D

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Shopian.

Ms. Naurina Ashraf Khan, Advocaie
...... for information and necsesary action.

oo

.



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

~ (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k K

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /770 Dated: _ & — S — 20

It is hereby notified that vide High Court Order Dated 0.5.05.2020

Mr. Naseer Ahmad Dar

S/0O Mohd Yousuf Dar

R/O Berigam, Mukhdampora, Berigam, Tehsil Devsar, Distt. Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-218/2020 in the roll of Advocatz maintained by this Registry.

The renewal/extension of provisional licencel/enroliment must be

sought before the date of expiry unless the absolute/final enrciiment as

s

//’(j%g&
(S. Jatinder Singh)
Assistant Registrar

, ﬁ/ 2
No: (/C/ég)ﬁ»ﬂf ¥ [¥ Dated: £- £ 20~

an Advocate is ordered there before.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same upioaded on the official
website of J&K High Court for information of all the concerned.

4 Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kulgam.

Mr. Naseer Ahmad Dar, Advocate
...... for information and necessary action. L

\ N

S

. [ K~ 1y %1
Assistant Registrar

r‘)ﬂ\‘_‘" ,



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council sincer Section 58 of the Advocates Act, 1961)
* % % '

[ PrOVISIONAL
I ENROLLMENT

NOTIFICATION
No: /7’?9 __Dated: g7“ S 202

It is hereby notified that vide High Court Order Dated 05.05.2020

Ms. Parshottma Sharma

D/O Ramesh Chander Shastri

R/O Ward No.3, Lahri Billawar, Tehsil Billawar, Distt. Jammu

A/P H.No.39A Small Plot, Gandhi Nagar, Jammu

has been admitted and enrolied aé an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-219/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

(S. Jatinder Singh)
Assistant Registrar

rz/

an Advocate is ordered there hefore.

No: Dated:

Copy forwarded to the: -

1. Principal District and Sessions .Judge, Jammui.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jarnmu for publication in the next

issue of Government Gazette.

President, Bar Associaticn, High Court of J&K, Jammu.

©.  Ms. Parshottma Sharma, Advocate

...... for information and necessary action. ‘

Ut

-

L



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

PROVISIONAL

ENROLLMENT

NOTIFICATION

/ 77:7 9 Dated: .;';af Com 220 e

It is hereby notified that vide High Court Order Dated )5.05.2020

Ms. Shazia Chawdhary

D/O Mohammad Shafi

R/0O Dodaj, Tehsil Darhal, Distt. Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CiD. His/her name has been entered under

serial No.JK-220/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencel/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

ey
I LA

(S. Jatlnder) Slngh

Ass:stant&glstrar

No: &4 /73¢2 )9///} Dated: &~ S — 2-2.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of india, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for informiation of all the concerned.

4. Manager, Government Press, Jammu for pubilication in the next

issue of Government Gazette.

President, District Bar Association, Rajouri.

Ms. Shazia Chawdhary, Advocate
...... for information and necessary action.

o o

ALW"""
Assistant Reg%étrar

/?///



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council undel Section 58 of the Advocates Act, 1961)

OVISIONAL
ENROLLMENT

NOTIFICATION

No: /7 &0 Dated: @’ F~ 2-2-

It is hereby notified that vide High Court Order Dated 0 505.2020

Mr. Sahil Sharma

S/O Ramesh Kumar Sharma

R/O P/O Gharota, Village Gharota, Tehsil Bhalwal, Dist. Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-221/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

Joro

PRy
(S. Jatinder Singh)
Assistant Registrar

No: Y47Ys_ &y / /¥ Dated: &-S- it

an Advocate is ordered there before.

Copy forwarded to the: -

1. Principal District and Sessions Judge,; Jammu,

2. Secretary, Bar Council of India. New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same upioaded on ine official
website of J&K High Court for information of all the concerned.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, Hiar Court of J&K, Jammu.

Mr. Sahil Sharma, Advocate
...... for information and necessary action.

T
Assistant Registrar
)

(¥

2



S HIGH COURT OF JAMMU AND KASHMIR AT JAMMYU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k ok

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /7§’ / (P Dated: 8- = 2+

It is hereby notified that vide High Couit Order Dated(15.05.2020

Mr. Syed Idrees Andrabi

S/0O Syed Mohmad Ayoub Andrabi

R/O Ratnipora, Pir Mohalla, Tehsil Kakapora, Distt. Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents irom CID. His/her name has been entered under

serial No.JK=222/2020 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

J

& T,\” 0O
(S. Jatinder Singh)
Assistant Registrar
E

an Advocate is ordered there before.

No: Loty FLremlyfed /L “ Dated: 5’7*'5“ e
7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Deihi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request t¢ get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Zourt of J&K, Pulwama.

Mr. Syed ldrees Andrabi, Advocate
...... for information and recessary action.

@ o

."L//‘



¥ HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL
ENROLLMENT

————

NOTIFICATION

/7 82 Dated: &/ S~ 9= 9.

It is hereby notified that vide High Court Order Dated 0 $.05.2020

Mr. Sunny Raj Sharma
S/0 Ajay Kumar Sharma

R/O Jankpour, Punjdhara, Brahman Mohaila, Teh. Dachan, Distt. Kishtwar

A/P 101- Trisnadhya Vihar, Gurha Brahmana, Patoli, Akhnoor Road, Jammu
has been admitted and enrolled as an Ad»ccate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-223/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

|

(S. Jatinder Sirgh)
ASS|staQt Registrar
L'//

an Advocate is ordered there before.

o~

No: 47 S‘;’///" Dated: _ S < o 9

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Kishtwar.

Myr. Sunny Raj Sharma, Advccate
...... for information and necessary action.

oo

.

sistant Neg:srrar

4



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
B

PROVISIONAL
ENROLLMENT

NOTIFICATION
/7/@2 | Dated: /ﬁ"’ (= 22D

It is hereby notified that vide High Court Order Dated 05.05.2020

Mr. Syed Dansih Aejaz
S/0O Syed Aejaz Ahmad
R/O Gundipora, Bongam, Tehs1l Kakapora DlStt Pilwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK~-224/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

bee

(S. Jatinder Smgh)
Assistant Registrar

No: b 9743 ‘"-J“Z//. v Dated: _ §/— S~ =2

Copy forwarded to the: -

1.
2.
3.

@ o

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerined.
Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
President, District Bar Association, Pulwama.
Mr. Syed Dansih Aejaz, Advocate

...... for information and neccosary action,




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powel s of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL
ENROLLMENT

—————

NOTIFICATION

No: /;]g L/ ' Dated: G G o2

It is hereby notified that vide High Ccurt Order Dated 05.05.2020

Ms. Tuba Rashid

D/O Abdul Rashid Dar

R/O Namchabal Fatehkadal, Srinagar

has been admitted and enrolled.as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-225/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of prcvisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

b

I
(S. Jatinder Singh)
Assistant Registrar

No: /476 £5/17 Dated: _ S-S o

Copy forwarded to the: -

1. Principal District and Sessions -ludge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, Bar Association, High Court of J&K, Srinagar.

Ms. Tuba Rashid, Advocate
...... for information and necessary action.

@ o
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Abbl:r..c. fe in g'bticﬂ
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k ok

PROVISIONAL
ENROLLMENT

S

NOTIFICATION

No: /7 &S~ Dated: _ &'~ ¢~ A2~

It is hereby notified that vide High Court Order Dated 05.05.2020

Mr. Tarush Kumar Oberoi

S/0O Pardeep Kumar Oberoi

R/0 H.No0.293, W.No.11, Mohalla Panditan, Tehsil Haveli, Distt. Poonch
A/P H.No.31, Sec-1A, Green Avenue, Trikurta Nagar Extension, Jammu
has been admitted and enrolled ‘as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for & pertod of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-226/2020 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencel/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

( Jatlndé;-élngga
Assistant Registrar

; # S " y '} /?/
No: [/(7 7 §C L9/ Dated: &~ §— b u-
7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch/dammu.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same upioaded on iihe official
website of J&K High Court for information of all the concerned.

4. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Poonch.

Mr. Tarush Kumar Oberoi , Aavocate

...for information and necessary action.

o o

o

Assistant ﬁe};ﬁstra% o
2




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & ¥

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ///72 g](// Dated" _ /\7 S DeD e

It is hereby notified that vide High Court Order Dated 0§.05.2020

My. Zahid Hassan

S/0 Gulam Hassan Bhat

R/0 Wadipora, Ompora, Tehlsil Budgam, Distt. Budgam

has been admitted and enroiled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-227/2020 in the roll of Advocate maintained by this Registry.

The renewallextension of prcovisional licence/enrollinent must be

sought before the date of expiry unless the absolute/final enroliment as

j,(\m

TS *0

(- . Jatinder Singh)

AssistanKlR/egistrar

{ ) o 0 .
No: / £/7 /=17 Y / / & Dated: K'— $— A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Registrar (Computers), High Court of J&K, Jammu for information
and with the request to get the same uploaded on the official
website of J&K High Court for inforination of aii the concernad.

4, Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

President, District Bar Association, Budgam.

Myr. Zahid Hassan, Advocate
...... for information and necessary action.

an Advocate is ordered there before.

oo

‘}"ﬂ:ﬂ— S

Assistant Ré‘éigt'rar

V/



